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no.144 of 1994 	T.J<, N*ytk irid )the.: 	 ... 

Vccuj 

Urdor. of India & Other 	 ... 	Respondents 

For the App1ici1it 	... 	N/s. D.P.Dhalsarnant, 
A. Kanungo, Advocates 

For the esondents 	... 	Mr.Ashk M1ra, Senior 
Standing Counsel(Central) 

.No.706 of 1993 	Debasis Chakraborty and others 	.... 

Veu 

Union of India and Others 	... 	Repondents 

For the applicants 	,,. ii/s Deepak Misra,R.N.Naik, 
A.Deo, B. S.Tripathy, 
P. Panda, D. K. Sahu, 
Advocates. 

'or the Respondents 	•.. Mr.U.B.Mohapatr, Additional 
Standing Counsel(Central) 

& 
N/s. B.Pal and O.N.Ghosh, 
5enor Standing Counsel 
(Railways). 

... 

.No.19 OF 1994 	G.outam Singh and oth.rs 	... Applicants 

Vs. 

Union of India & Othecs 	 ... Respndents 

For the Applicants 	.., MZ'.SC.Samantray,Advocate 

For the Respr1dents 	... Mr.K.C.Mohanty,Government 
Ad lOCate,Mr.U.B.Mohapatra, 
dlitiona.1 Standing Counsel 

(C mtral) ,/s . B. P.i1, 0 N. Ghh 
Senior Standing Counsel(Rlys. 
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0.A.No.3$ of 1994 	 R.K.Mallia and others 	 ... Applicants 

Vs. 

Union o £ India & O the rs 	 ... Respondents 

For the applicants 	.. Mr. S.C. Samantray, Advocate 

For the Respondents 	Mr.Ashok Mishra,Senior 
Standing Counsel(Ceritral) 

3.A.No.39 of 1994 	A.C.Kundu and others 	 •1U Applicants 
Vs. 

Union of India and others 	 ,.. Respondents 

For the Applicants 	•.. Mr,S.C.Samantray,Advocate 

For the Respondents 	•... Mr.K.C.Mohanty,Government 
Advocate for the StaLe and 
Mr.Asb&c Mishra Senior St. 
Counsel(centraj), 

3.A.isb.79 of 1994 	C.K.Mardraj and others 	 ... Applicants 
Vs. 

Union of India & Otkers 	 ... Reondent5 

For the applicant 	... r4r.S.C.Sarnantray,dvocate 

or the Resp)ndents ... Mr.Ashok Mishra,Senir staridirig 
Counsel(Ceritral). 

3 • A. No.95 of 1994 	B • N. Sarnantray and o the rs 	... A.iplicant: 

Vs. 
Union of India & Oihers 	 .. Respondents 

For the applicants 	•,. M/s Deepak Misra,A.DEo, 
13.S.Tripathy,P.panda, 
D.iK. Sahu, Advocates. 

For the Respondents 	•. Mr.Ashok Nisra,Senior Standing 
Counsel(Cent:a1) 

).A.No.96 of 1994 	Gangadhar Sahoo and others 	..• applicants 

Vs. 

Union of India & Others 	 ... Respondents 

For the applicants 	.0 as in O.A.No.95 of 1994 

For the respondents 	.. z'ir.Ashook Misra,Senir Standing 
C ounsel(Central) 



¶...) 	l 
.1 

go .\
Vy 

Cj 

O.A.NO.97 of 1994 	R.C.Samal and othrs 

Union of India & Otflers 

For the applicants 

For the Respondents 	..• 

0. 0 	\)pttCJflt 

ye r s Us 

,., Respondents 

11/3. Deep&( Misra,A.Deo, 
B.S.ripathy,P.Parx1a 
D. K. Sdhu, AdvOCutkJ. 

Mr. Ashok ?lishra, Seni )r 
standing Courisel(Central). 

O.A.No.104 of 1994 	S.i'.ROUt and othrs 	... 	 Applicants 

Versus 

	

Union of India and others ... 	 Respondents 

For the Applicants 	•.. M/s. L.Mohapatra,M.R.MOharlty-2, 
B. K. Nayak, Advocates. 

For the Respondents 	. . Mr. Ashok Mishra, senir Standing 
Counsel(Central). 

O.A.NJ.60 of 1994 	D.N.Singh and others 	... 	 Applicants 

'ersus 

	

Union of India and a the rs ... 	Re sponäe rits 

For the Applicants 	.. m/s- Ashok Mohanty, P. R.Dash, 
AdvoCates. 

For the Respondents 	... Mr. Ashok Misra,Send)or standing 
Counsel(Central). 

O.A.No.101 of 1994 	D.K.Mohapatra aid others 	... 	Applicants 

Versus 

Union of India & Others 	... 	.espondent-s 

For the Applicants 	.• . M/s.S..D.Das,B.N.Udgatd, 
s.K. Samantray, AdvOCateS 

For the Respondents 	•4• ii/s.Ashok Mishra,B.Pal, 

O.N.GhoshSenior Standing 
Coursel. 
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.A.No.108 of 1994 	P.C.Mohmnty and ot1iers 	 ... 	ApplicntB 

Versus 

Union of India & Others 	 ... 	Respindents 

For the Applicants 	... 	B.C.  

For the Respondents 	.,. 	i/$.Ashok 1-lisra, B.Pal,O..Gs: 
Senior tancing 2ounse1. 

3.A.No.213 of 1994 	B.N.E3.rik 	 ... 	 Applicant 

V':sUs 

	

Union f India and oters 	... 	 Respondents 

For the Applicant 	... 	Mr/s .G.R.Verrna,P.K.Parida, 
Ac1vOc.1te 

ior the Respondents 	.,. 	MJs.Ashok Mishra,3Ljji, 
O.N.3bosh,Senioi 3tancUn 
Counsel (Central) and Rlys 

O..No,231 of 1994 	M.P.Mahalik 	... /s Deepak Mishra,R.N.Najk, 
A.Deo, B. S. Tripathy, 
P. Panda, Advoc ates 

Versus 

tJtiion of India & Others ... 	M/s. Ashok Mishra,B. Pal 
O.N Ghosh, Senior 
Standing Counsel 

O.A.No.233 of 1994 	A.B.Ray 	 SdØ 
	 App ii c ant 

Ve rslLls 

Union o f India & Others •. 	 Resparxients 

For the Appilcant 	.. 	M/s.A.S.Naidu, A. K. Rath, 
P. K. Mohapatra, P. K. M'harity, 
P. K. Rath, S .P.Choudhury,D. R. ay, 
Advocates. 

For the Respondents . .. MJs. Ashok Nishra,B. Pal, 
O.N.Ghc6h,Sen].or St. 
Courisel(central)and R1y.. 

DATE OF DECI3ION MAY 5, 1994 

CORM; 
1E HONOURABLE MELK.?. -C1- RYA VICE CdAIRMAN  

& 

1HE HONQUP.AFLE MLR,. H.PJENDR PRAD,MEMBER(M) 
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JUDGMEN T 

K. P. ACftRYA,V.C. 	We have heard, all these cases one after the 

other. Since comrrn iestions of fact and law are 

involved in these cases, it. is directed that this common 

order will govern all these cases mentioned above. 

2. 	All the al)OVO me rti o ned cts e s an se out of 

grievances of different petitioners who were serving in 

the Census Department at Ehubaneswar in different 

capacities. All of them hive been retrenched and therefore, 

prayer is made on behalf cf all the petitioners in all 

these cases for issuing directions to consider the cases 

of the petitioners for being appointed against 32 posts 

posts of data entry operatrs and some other posts. All 

these cases except O.A. No.144 of 1994 came up today for 

hearing and O. No.144 ofl.994 was placed for athii.tssion 

and hearing. Mr. Asok Mi3hra,Senior standing Coue1 

(Central) prayed for an adjournment to enable him to 

file counter in some cases, ;'le did not like to get the 

matter iinge4ecause it would not be in the interest 

of ot 	parties. Therefore, we propose to firjally 

dispose of all the cases mentioned above with certain 

directions enumerated below. 

2. 	We would direct that all the titioners , in 

all the above mentio:ed cases shall file their applications, 

for consideriug their cases for appointment to the post S 

of date entry operator and for any o then post/posts if 
H 
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avdilb1e and if any other retrBnched candidate who 
A. 

fu 
not an applicant befo 	us 	applies for such posts . 

within 25th May, 1994 then his /her case should also 

\\) be considered. We hope ar 	trust as directed earlier, 

the seority list of all retrenched candidates 	must 

have been prepared and it is further directed that the 

interview must take place between 15th Jine, to 28th 

June, 1994 and each and every applicant should be 

noticed by Regd. Post calling upon the aplicants to 

appear on a particur date 	to be fixed by the 

authorities for intervie,. If there is any age bar 

of those retreriched carididtes, it is hereby relaxed. 

3 • 	Another grievance was raised before us that 

during the period of servi e rendered by the petitioners 

in all these 	cases1 have 	iot received certain financial 

benefits accruing in their favour in regard to medical 

reimbursement,nus  and other allowances etc 	'vie give 

no spacific direction in this regard but we would say 

that if the petitioners ar 	entitled to any such 

financial benefits accordilig to the contract 	then the , 

concerned authority should examine the matter and grant 

such emoluments in favour of the petitioners in all these 

casepi &ccording to their entitlement under the rules. 

iie hope and trust the finarcial benefits, on this account 

(if the petitioners are entitled to) should be peid to 

them within 45 days from the date of receipt of a coy 

of the judgment. 
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petitioners is to direct the Rail./dy Authorities and 

some other Central Goveirnment authorities to &just the 

petitioners against the 	sposts lngIvacant under 

such authorities if thcse petitioners &) not turn out 

successful in the interview to be conducted by the 

Director, Census, We pss no orders on this prayer but 

we keep this matter open giving liberty to the 

petitioners who would 1ik' to approach this Bench iri 

future if occan arises. 

5. 	In all these rniatters, we have heard M. Asho1 

Mohanty learned counsel appearing for some of the 

petitioners, Mr. B.S.Tripathy learned counsel appearing 

for some of the petitio:ciers, Mr. S.C.Samantray learned 

coUnsl appearing for some of the petitioners, Mr.L. 

Mohapatra learned Counsl appearing for some of the 

petitioners, Mr.B.N.Udgata learned counsel appearing for 

some of the petitioners.,, Mr. A.S.NAdU learned counsel 

appearir for some of tie petitioners. We have also heard 

Mr. A.;hOk Mi-shra learnel Senior Standing Counsel (Ceritral) 

Mr.U,B.MOhapatra learned Additional standing Counsel, 

learned Government Advo1ate, Mr. K.C.,Mohanty andMr.B.iJ. 

learned Sen.ior Standing Counel(Rly.$) appearing for 

some of the Opposite Pacrties in some cases and after hearin 

all t'e co.nsel mentiond above, this order is passed. 
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6. 	Thus, all the above mentioned cases are 

disposed of accordindly. No costs. 
I 	 \. )• - 	

- 	J 
MEMBER(ADMIST jj) 	 VICE—CHAIRMJ 

Central Administrtjve Triburi1 
Cuttack Bench/Cu ttac/K.M(:)h anty 
Miy 5,1994. 

TRUE COPY 

Sectci OIficrb 
Ceutral Adjjijstrt 1113 

CL4Lt4lCk Bench, Cuttack. 


